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CONTEMPT PETITION No. #7/2000 | '
N

ORIGINAL APPLICATION NC. 696 /94

She VeG. Sane ... APPLICATION

V/s

M/o Defence - ... RESPONDENT

FROM : THE DEPUTY REGISTRAR,
CENTRAL ADMINISTRATIVE TRIBUNAL,
MUMBAI BENCH, GULESTAN BLDG NO.&,
3RD & 4TH FLOOR, PRESCOT ROAD,
FORT, MUMBAI - 400 001 '

She TOIR. Prasad
Segretary _

M/o Defence

NEH DELHI 110 01l .

Lto Gen. &.N, ﬂ S:l.nha : 7 o | ) ) *
- ®ngineer-in«Chief, Kashmir House :

DHQ P.C. NEW DELHI 110 011, o .
- 8he Jain SOC.

Chief‘Engineer Pune Zome
Pune 411 001, -

Take notjpé that a Contempt Petition has been filed by
the fapp11tant in ths above mentioned case compTaining of
non-compl1ance py the Respondents of the Orders passed thws-

Hon’bie Tribunal OJES, ,2{31 ‘jand the same has been‘registergd

- for action be1ng taken under the Contempt of Court.Act 1971.
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Whern the said petition wﬁs placed before the Tribunal,
the Tribuﬁa1 has passed an Order that before taking Contempt
procaedin; noticé be issued totibﬁ-td show cause as to why such
Contehpt procéedipg should not bé taken %or not‘comp1y1ng with

the order of the Tribunal.‘ e

Take notice that you should appear beforeé that Tribunal
| -

. . i _‘i‘}\?\ e B ne v
in person or through your advocate on ‘ Vi th V2L L .

A copy of Tribunal’s Order - datedt?zh f'Z_CfVL in

enciosed for compliance.
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Dated thiz c-""‘?ff‘ﬂ /é%@f- day of 18957/2000.
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